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S. | Name of the Offi il D
No cers Working Holidays |
1 Sh. Umesh Kumar, Ld. M Days |
, Ld. MM |
. ; 05.04.2021 | 11.04.2021 | 06, Ground Floor
| WZ-231 B Madipur, New Delhi 110063 Main Building
| 2 . =
ghz Dev Saroha, Ld. MM 13.04.2021 19, First Floor, Main |
-27, Flat No. 10, lInd Floor, Kailash 14.04.2021 Building '
|| Colony, Greater Kailash -1, New Delhi o T
3 lc\:f[s. Prabhdeep Kaur, Ld. MM 29.04.2021 — 19, First Floor, Main
.12, Saket Courts Residential Complex, ! Building
New Delhi_ |
|4 Ms. Amardeep Kaur, Ld. MM 26.04.2021 | 25.04.2021 17, First Floor, Main |
; House No. 247 D, MIG Green Flats, Building
q Rajouri Garden, New Delhi B
5 Sh. Sahil Khurmi,’ Ld. MM 06.04.2021 04.04.2021 07, GE Main Building
. Flat No. B-8, Delhi Govt. Officers Flats,
| Model Town-1, Delhi. 08.04.2021
6 Ms. Tanvi Khurana, Ld. MM 12.04.2021 14, First Floor, Main
Flat No 40 Delhi Government Officers 15.04.2021 Building.
Flats, Greater Kailash Part 1, New Delhi. 16.04.2021
| sh. Himanshu Raman Singh, Ld. MM 22.04.2021 - 20, First Floor, Main 1
M-402, Dharma Apratment 2 LR 27.04.2021 Building
Extension, Delhi 1 10092
8 | Sh. Udbhav Kumar Jain, Ld. MM 01.04.2021 | 18.04.2021 31, Lockup Building
32.A Top Floor Street No 4, Mohan Park 30.04.2021
West Guru Angad Nagar, Laxmi Nagar,
Delhi 110092
"o | sh. Pankaj Rai, Ld. MM 07.04.2021 T
H.No 83-84, 3rd Floor Pocket H-1, Sector 09.04.2021 Ma:in Buﬂdl;m
16 Rohini Delhi - 110089 17.04.2021 8
=5 | Ms. Manu Shree, Ld- MM 50042021 | 21.04.2021 | 18, First Floor, Main
| 7036, 1st Floor Vasant Kunj, B-10 (Entry Buil ding,
' From Gate No.2), New Delhi
11 | Sh. Anshul singhal, Ld. MM [ 28.04.2021 02.04.2021 11, First Floor, Main
Q7/12, [Ind Floor, DLF phase - II, Buil ding’
Gurgaon, Haryana
72| sh. Himanshu Sahloth, Ld- MM 19.042021 | 03.04.2021 | 28 raiidi
B-704, Judicial Officers residential ‘ , Lock Up Building
complex, Sector 26, Rohini
13 | Ms. vasundhary Chhaunkar, Ld. MM 23.04.2021 _ =
B-5/63, lind Floor, Safdarjung Enclave 30, Lock Up Building
14 | sh. Prayank Nayak, Ld. MM 24.04.2021 | 10 g
Qtr. No. 705, Karkardooma Residential .04.2021 32, Lock Up Building
Complex, New Delhi. P
A
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concerned court and in such eventuality the [;uy Magn?u'am after taking report in writing from the Reader/Ahlmad of the
of a particular court along-with the report “-lly ME_"glsu'ﬂl‘-‘ shall submit a report of his having signed the release warran!
following day. S0 received by him from the staff of that court to the undersigned on the

and re

4. The Duty Magi i
Magistrate?s su*ﬁ:i;"::‘i;scf::‘t :'s';lpposed to deal with the regular files/remand applications of any court. The Duty
i, e CoRsideting the-b Sider only the fresh remand applications filed by the Investigating Officers after 4
Hon'ble High Court an dgL de Saﬂ bond and surety bond in pursuance to bail orders passed by Hon'ble Supreme Court,
ot et T - Sessions C_oun on the same day. It is further being specified that in case the bail order_s
51 y Honble Supreme Court of India or Hon'ble High Court are received in any Magisterial court after 4 p.m. even if
e same has been passed on any previous date, the bail bond/surety bond with respect to such orders, if put up before the

Duty Magistrate is supposed to be considered by hi is is wi -1631/CIR/CMM/2005
Delhi, Dated 10-02-2006 of Ld, C.M.M. oy y him. (This is with reference to letter no. 1542-163

5. The M.M.s deputed for duty on holidays, second Saturdays and Sundays who actually work on such day(s) will be
entitled to avail of special casual leave (Compensatory Leave) in lieu duty performed on such day (s) within one year
thereof and members of the staff of their courts as well as the ~ Cashier/Official of Cash Branch who actually work on
such days shall be entitled to avail special casual leave (Compensatory Leave) in lieu of duty performed on such day(s)
within six month thereof. The Special Casual Leave (Compensatory Leave) of M.M.s shall be routed through and after
the verification of the undersigned. The M.M.s while forwarding the application of the staff for grant of such Spl. C.L.
(Compensatory Leave) shall certify that the official concemed had actually worked on a particular day. (This is with
reference to letter no. 6545-63/Ruler/DHC dated 06-03-2012 of Hon'ble High Court of Delhi : New Delhi) (ref. $.0.

Issued by the Ld. District Judge-cum-Additional Sessions Judge, Patiala House Court, New Delhi District, vide letter no.
5365-85 Judl./NDD Dated. New Delhi the. 15/03/2012). :

6. The Judicial Officers who are deputed as Duty Magistrate, if Summoned for the day of such duty to appear as witness in a
court located in the court complex other than the place of posting will send a formal request in advance to the court where
he is to appear as a witness for his exemption from court attendance. If the court in question again intimates the officer
requiring his attendance for that date he may do so in the forencon sessions under intimation to the undersigned (ref. S.0.
Issued by the Ld. Distt. & Sessions Judge, Delhi vide letter no. 42534-684/DM/Gaz. Dated 20-10-1999). -

7. The duty magistrate will not look after the court work of his/her link magistrate.

8. All the Duty MM s shall also dispose of any Judicial work whatsoever assigned to them by the undersigned.

9. The Regular Magisterial Courts shall take up all miscellaneous applications including bail/interim bail, superdari etc. in all matters (pend-
ing trial as well as pending investigation except those specifically assigned to Ld. Duty MMs by this order) through Physical Hearing or
through Video Conferencing (in Exceptional circumstances as specified in Hon'ble High Court of Delhi order no, 124-156/RG/DHC/2021
dated 20.02.2021) on Cicso Webex Platform, adhering to Delhi Video Conferencing Rules, 2020 as framed by the Hon’ble High Court of
Delhi. All the above applications shall be filed directly to the concerned courts till further orders.

10. It is directed that all the Ld. Relivers MMs shall be avialaible physically everyday in Patiala House Court complex to deal with the
work of Recording Statement U/s 164 Cr. P.C., conducting inquest proceedings, TIP, extention of Remand/Rehnumai to the under trial
prisoners lodged at Central Jail, Tihar, Delhi through Video Conferencing and any other work assigned by the undersigned. All the
Reliever MMs are directed to dispose of the application U/s 164 Cr.P.C. preferably on the same date or for reasons to be recorded, on the
earliest subsequent date, It is also clarified that applications for recording Statement of Prosecutrix in Rape or any other offences against
‘Women or child should ordinarily not be adjourned by the reliever MM. Al the concerned DCPs are suggested that subordinate officers
and staff under their control be asked to move applications for recording Statements U/s, 164 Cr.P.C. in advance and witnesses/victims be
called only on the date fixed by the Hon'ble Courts for recording the statement to avoid any inconvenience to such witnesses.
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'Sh. Nitesh Goel, Ld MM

lodged at Central Tail, Tikar, Delhi

thrangh Viden ¢ anferencing

1 x.jsant Kunj (S), NDPS 01 04 2021 08 04 2021
ct, Naraina, Parliament 1404 2021, 2004 2021
Street, North Avenuye. 26.04 2021 3004 2021
Vasant Vihar, Rajiv C howk
Metro
2. Sh. Snehil Sharma. Ld. Sagarpur, Special Cell, 05.04.2021, 09 04 2021,
MM NIA, Connaught Place, 15.04.2021, 22.04 2021
Mandir Marg, South 27.04.2021
Campus, Mandi House
Metro
3. Ms. Deepika Goel, Ld. RK. Puram, Kishangarh, 06.04.2021, 12.04.2021,
MM Chanakya Puri, 16.04.2021, 17.04.2021,
Barakhamba Road, Tilak  23.04.2021, 28.04.2021
Marg, Sarojini Nagar,
EOW
4. Sh. Vinod Kumar, Ld. Vasant Kunj (N), Delhi 07.04.2021, 13.04.2021,
MM Cant., Inderpuri, Tughlak  19.04.2021, 24.04.2021,
Road, South Avenue, IGI  29.04.2021
Airport, IGI Metro, Crime
Branch
@) All the application for Statement U/s 164 Cr. P.C., inquest proceedings and TIP shall be marked by the concerned

area Ld. MM 1o the Ld. Reliever MM:s as per the table above.

(ii) Further, in case Ld. Reliever MM whose name mentioned at Sr. No. 1 in the above table is not available his/her
work shall be looked after the Ld. Reliever MM whose name mentioned at Sr. No. 2 and if Ld. Reliever MM at Sr. No. 218
also not available the same shall be looked by the Ld. Reliever MM at Sr. No. 3 and if Ld. Reliever MM at Sr. No. 3 is also
not available the same shall be looked by the Ld. Reliever MM at Sr. No. 4 and if Ld. Reliever MM at Sr. No. 4 is also not
available the same shall be looked by the Ld. Reliever MM at Sr. No. 1 and so on so forth. Furthermore, on a given day if

two Reliever MMs are not available, the work of those two Ld. Reliever MMs shall looked after by the Ld. Reliever MMs
available on that particular day.

(iii)  Extension of Remand/Rehnumai through VC shall be done by the Ld. Reliever MMs on the date mentioned against
their name in the table above. ) \\
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(Dk. Pankjj s}zai;ma )
Chief Metropolitan Magistrate
Patiala House Courts, New Delhi
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forwarded for infor

The Ld. Registrar Gene
(Through Ld. Distrs :

= Ld.gDisuﬂic?lgttrézt & Sessions Judge, Patiala House Court, New Delhi)

Al sheotherid 1o rsisu)é:s Judge, Patiala Houge Court, New Delhi. ,

Shahadra, East, Nom‘cl;asjess:ons Judges, Center (HQ),West/ THC, North, North-West/ ‘Rohini, i
Rouse Avenue » South-West/ Dwarka, South, South-East / Saket, Delhi/New Deihl,

The Sec
All the Ifs.tacrlfig'lii‘:f PHCf new De-lh X ‘s hadra, East
North-East/ KKD, Soupn s 8istates, Center,West/ THC, North, North-West/ Rohirt, Shalaf e, =2
All the Ld. ACMNe o ir-West/ Dwarka, South, South-East / Saket, Delhi/New Delhi, Rouse
s MMs, Patiala House Courts, New Delhi District.
, New Delhi- District,
The D.C.P. New Delhi District/ South District/ South -West District.
The Incharge, District Courts Web-Site Committee, Tis Hazari Courts, Delhi though Layers.
The Incharge, Computer Room, Patiala House Courts, New Delhi.
The Incharge Judicial Branch, New Delhi Patiala Houses Courts. ¢ the
The Incharge, Leave Section, Patiala House Courts, New Delhi to verify Compensatory Casual Leave 0
staff/official of Duty MM.
The Controlling Officer, Pool-Car; New Delhi.
The Deputy Director (Enf.), S.T.A, Rajpur Road, Delhi.
The Care Taker, New Delhi District with the direction to affix the copies o
boards at Patiala House Courts Complex.
The Incharge, Lock-up, New Delhi.
The Incharge Cash Branch, New Delhi- District, Patiala House Courts.
The Secretary, N.D.B.A.
The Notice Board.
Guard File.

ral, Hon'b'e High Court of Delhi, New Delhi.

f the same at all the notice
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